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view of its slow progress as a result of the 
resignation of certain members of the Committee 
and refusal by certain persons to   give   evidence   ;   
and 

(b) whether Government propose to enact a law 
to ban cow-slaughter in view of the assurance 
given by them to the Goraksha      Mahabhiyan      
Samiti    ? 

THE MINISTER OF STATE IN 
THE MINISTRY  OP FOOD, 

AGRICULTURE,
 C

OMMUNITY 
DEVELOPMENT AND CO-OPERA-TION 
(SHRI ANNASAHEB SHINDE): (a) No, 
Madam. On the other hand, the Government are 

anxious that the representatives of Goraksha 
Mahabhiyan Samiti, who have withdrawn from the 
Cow Protection Committee, participate in its 
deliberations so that the Committee completes its work 
and submits its  report   as   early  as  possible. 

(b) Cow slaughter is    a subject which falls under 
Entry 15 of'State" List in the Seventh   Schedule   of   the   

Constitution and State legislatures have exclusive powers 
to enact laws under Article 246(B) thereof. The  assurance 
given  by  Government  is contained in the public 
statement dated the  5th January,   1967  and  the further 
statement dated the  1st February,  1967. Copies of these 
statements are attached. [See   Appendix   LXIX,   
Annexure    Nos. 21 and 22,]   In pursuance of these state-
ments,   the   Government   of   India     set up   the   
Committee   on   Cow   Protection under a Resolution   
dated the 29th June, 1967.    A copy of this Resolution is  
also placed on the Table of the Sabha.    [See Appendix,   
LXIX,   Annexure   No.  23.J The   terms      of reference   
closely  follow the assurance given   in the public state-
ments referred to above. Government are waiting for the 
report of this high-powered Committee before taking 

further    action. As   Hon'ble      members   are  aware,   
ten States Bihar, Gujarat,   Haryana, Jammu &   Kashmir,   
Madhya   Pradesh,   Mysore, Orissa,   Punjab,      Rajasthan   
and   Uttar Pradesh    and the State    of Maharashtra 
(Vidharba  Region) and five Union territories    (Andaman   
&     Nicobar   Islands, Chandigarh,   Delhi,   Dadra   and    
Nagar Haveli and   Pondicherry)    have    already enacted  
laws  for     complete  prohibition of cow slaughter in  
conformity with  the Directive Principle as contained in 
Article 48 of the Constitution.     The remaining States   
and   Union      Territories,      who have   either    partially  
prohibited   _ cow slaughter   or ? have   not   yet   

prohibited      

for the year, 1968-69, is appended. (See 
below.) The important programme for 1969-70 
is under consideration of the Government. The 
allocation for this year will be made after the 
import programme is finalised. 

(b) and (c) No, Madam. The distribution of 
imported tractors is being made by the Agro 
Industries Corporations which are Govt. 
Companies set up by various States. However, 
this coupled with the increased availability of 
tractors during the course of the current year 
will, it is hoped, go a long way towards 
eliminating blackmarketing in tractors, 1 if any. 

SCRAPPING      OF      COW      PROTECTION 
COMMITTEE 

333.   SHRI JAGAT NARAIN : SHRI J. P. 
YADAV : SHRI MAN SINGH 
VARMA : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased    to state : 

(a) whether Government propose to scrap 
the Cow Protection Committee in 



951 Written Misusers [25 JULY 1969] to Questions 952  

cow slaughter, have b en advised to enact 
suitable legislation or complete prohibition of 
cow slauglter. 

•(•[AGENCIES   TO PRO< IDE    RESOURCES   TO 
SMALL    FARMERS 

334.   SHRI J. P. YADAV : 
SHRI MAN SINGH VARMA : 

Will the Ministe of FOOD AND 
AGRICULTURE  b    pleased to state; 

(a) the nature o the special agencies 
proposed to be set up by Government in the 20 
sel< cted districts for providing necessary 
resources to small farmers as envisaged under 
the Fourth Five Year Plan and 1 'hat are the 
names of the districts to be brought under this 
scheme with special r ference to Bihar; and 

(b) the steps prop osed to be taken by 
Government to ens ire that the small farmers 
are not ignored in view of their weak financial 
posi ion and capacity to repay loans as they 
vere ignored by the co-operatives ?] 

 


